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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 753/ 2019

SITESH KUMAR GUNJAN & OTHERS Jiveesers APRICANTS.

-\Versus-

StateofBihar =00 jsasyeesnas

In compliance with the order dated 15.05.2020 passed by the
Hon‘ble Tribunal for filing a further Factual & Action Taken Repoft,

the respective report, accordingly, is being furnished as hereunder -

1. That, the Hon'bie Tribunal, vide Thelr order dated 15.05.2020

in the instant matter, directed for a joint committee,
comprising the Bihar State Pollution Control Board
sreinafter referred to as “the Board”) and the District
strate, Nalanda, to furnish a further compliance repult (i
matter, It was, however, directed that the District
rate, Nalanda may depute two suitable officers, one

_the Revenue Department and one from the Canal
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Papprtmient R the purpose o snable Nling of & firther repon
WEERY Do imianene by aimall,

') Ihat the Board, having recelved a reply of Board's show-
caune notice, dated 06032020 th M/s, Pawapurl Rice M,
conducted  an  inspection on 02.05.2020 to verly e
compliances made by the unit,

Quring  Inspection, the Unit was found closed, as
reportedly malntenance work in the factory was going on. As

for the repalring of thie Effluent Treatment Plant (ETP) of the

Unit, there was no discharge from the ETP, The ETP was made
ta run for the purpose of testing and It was found that the

system was working. The evaluation of ETP's functioning,

however, can be assessed only when the unit becomes

Operational. But the connection of ETP with the kachcha

lagoon through a pipe was still under existence. Further, the
repairing work of chimney was yet to be completed. S
Gupta, the proprietor of the rice mill informed that he had

contacted one M/s. Karan Bollers, Nasirpur, Hisarpur Road,

Ambala City, Haryana for the final repairing work and the

ge of husk was also not completed and samples of final

from the unit could not be collected ac the
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operation of the plant was closad and Pawa Pyne waes alse

dry, because of which Its water sampling was nou poss e
Qn the saime day (e, 0205 2020, Hotel Rainbasers was
also Ingpected which was found clased due Lo Covid 19 - Lock

Down,

L3 That In pursuance of the. findings during Inspection,
Proposed Direction for Closure u/s 33A of the Water
(Prevention and Control of Pallution) Act, 1974 (hereinafter

referred to as the “Waker Act”) and 31A of the Air{Prevention

and Control of Pollution) Act, 1981 (hereinafter referred to as
the “Air Act™) was served upon M/s. Pawapurl Rice Mill, asking
them to explain as to why thelr unit should ot be closed witt
immediate effect on the ground that they had not constructed
shed; had indulged in the production of par bolled rice for

more than the limits allowed: the chimney was not repaired

and the connection of ETP to the kachcha lagoon throuah pipe

was not removed,
M/s. Pawapuri Rice Mill, in their reply to the Proposed
2ction, vide their letter dated 03.06.2020, submitted that

work of chimney had been completed; work of ETP was
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4. That, further in compliance with the Hon'ble Tribunal's urder,
dated 15.05.2020, the District Maglstrate; Nalands o
apprised vide this Board's letter no. 2618, dated 12 06 2020

regarding joint inspection,

That in the meantime, since there was no response of
Proposed Direction for Closure, issued to Mjs. Hotel
Ha-i‘nbase_ra, they were served with a Direction for Closure u/s
33A of the Water Act and ufs 31A of the Air Act, vide this
Board’s letter no,2675, dated 15.06.2020, directing them Lo
close their unit with immediate effect till they obtained

Consent-to-Operate (CTO) under the Water Act and the Air

Act.

That before an inspection by the joint committee could be
conducted, an inspection by a team of the Board was
conducted on 16.06.2020 to ascertain the extent of
compliarices by M/s. Pawapuri Rice Mill,

During inspection, it was again found that there was no
discharge from the ETP due to the closure of the unit.
However, the system of ETP was functional. The work of
chimney had been completed and Air Pollution Control Device
((Cyclone Dust Collector) was installed. The shed for storage of

k was under construction. It was informed by the occupier

he unit that they had already applied before the Board for
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Consent-to-ggpaj
fablishment (ETE) for the extension of wieir

Production Capacity for 1.4 my per day,

That in co ; ;
compliance With the Hon'ble Natiorial Green Tribunal's

order 1 iv Pt
for a joint ‘Nspection report, an Inspection of the rice

rmil -
I'was Conducted on 01.07.2020, when the joint inspecting

officers namely, Sri Iftekhar Ahmed, DCLR, Nalanda; Sr

Rajesh  Kumar, Executive Engineer, Minor Irrigation,

Biharsharif, Nalanda; and Sri AK. Gupta (the deponent),
E“V-“"Jﬂmeﬂtal Engineer, Bihar State Pollution Control Board,
Patna participated. The joint inspection was conducted of both
the units namely, M/s. Hotel Rainbasera and M/s. Pawapuri
Rice Mill,

During Inspection, categorically following observations

were made by the joint committee:-

| Observation of [I. [It was found closed during

Hotel Rain Basera inspection.

‘il. | Two outlets were found leading

towards Pawa pyne,

ill. | Solid wastes were found disposed

along the Pawa Pyne.

'iv, | Direction for the Closure under

section 33A of the Water

|{F're'ventiun and Control of
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v 1574 ang SEClion

31A of the Air (Preventiar ane

Controi of Pollution) Act, 19131
Issued by the Board vide lettes
N9.2675; dated 15,06.2020

——

Prima facie it seems to be

Encroachment of pyne land by the

owner of Hotel. Four rooms were

abserved to be constructed along

' south pyne.

 Direction was given to Circle

lfIDfﬁcer, Giriyak and Assistant
|Engfneer._ Minor Irrigation. Bihar
|5haril‘ to measure and take
| necessary steps for removal of the

| encroachment from the land of

the pyne.

fli. |Shri Dinesh Prasad Gupta,

Proprietor was present aunng

inspection.,

|

Chorsua,

l
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; | L Produme—
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| Ction gof the My WaS fours
'.I | Closed diyr :
— - - — r .
| l . — uring m‘&pﬂ;;t;uﬂ
| I_"_‘_‘—|_|_-_\_
| N atment Plant
| uent Treatment Plant (ETF) of
I CRtk
I I Pacity 1g KLD wag founa
Installed,

iv, Metre
| ¥ | Stack height of 30 Metre was

found instalied by the umit. It was

attached with the boller of the

mill. ‘Air Pollution Control Systam

such as Cyclone was providec

—_ ———

I T — a
v Closed shed was constructed by

unit for storage of husk. But the

shed was not adequate.

vi. | Proposed Direction for the Ciosure
under section 33A of the Water
(Prevention and Control of
Pollution) Act, 1974 and section
31A of the Alr (Prevention and
' Control of Pollution) Act, 1981

| ! jssued by the Board vide letter no.

| 2471, dated 18.05.2020,

il "‘if.‘.unsent to Operaté_nrder of tne

' unit had expired on 31.12 2018

i e
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TO  application no. 2331209
‘da ' 4
_ ted 26.09.2019 (1 Linder

 process.

— |

B B ek T

wili, | - Fe Eetnblici 7.

| . | Consent to Establish for expansion
of production capacity of the uni
has been applied to the Boarn

online through OCMMS bearing

no. 3769587, dated 16.06.2020.

It Is under process,

T e r—— e

%, |NG pipeline/drain was found

connected from the unpit to th=
|

pyne.

. | The unit was found cleaner than

the previous visits.

xi. | The unit has been _c_lnseﬁ since
| 08.03.2020, as reported by Sri

| Dinesh Prasad Gupta, Proprietor.

xil. | Related required papers were not
shown by the unit's representative
during inspection. Documentativn

was found very poor.

Brima facie it seems that this is

not the case of encroachment of
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V. ' There S
chance of over fiaw of

Wate i’
r fram Kachcha pond to pyne

PR —— N rainy ¢
Observation of et — ¥ seasan,

Pa
Wa Pyne was found dry during

Pyne,
the Inspection, 1t was informed by
Executive Engineer, Minor
| Irrigation, Bihar Sharif, Nalanda
| that water flows In the pyne
- | during rainy season.
8 That it may be worth sub

rth submission that this Board has served
4Pon M/s. Pawapuri Rice Mill a show-cause, dated 06,07.2020
before imposition of environmental compensation and asking
them to 'explain as ¢ why Rs.26,93,750/- should not DE
'evied upon them as environmental compensation. The reply,

however, is awaited,
The Second Factual & Action Taken Report,

as above, in compliance with the order,
dated 15.05.2020, may graciously be

accepted.
§ for this act of kindness, the answering respondent shall

ﬂ’bL’_‘ﬁL l{ un-Ly G‘%ﬁ

(Ashish Kumar Gupta)
Environmental Engineer

Bihar State Pollution
Control Board, Patna
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